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BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, FINANCE CENTRE,

3^'FLooR, NEW TowN, KOLKATA.

ps*o** Original Application No. l54l2024lEz

[Earlier O.A. No. 722120241P8)

In the mattel of;

News item titled "Birbhum- a proposed

Coal mine in West Bengal and the related

health hazards" appearing in the Hindu

dated 12.05.2024

...Applicant (s)

Versus

The Cerrtral Pollution Control Board &

Ors.

...Respondent (s)

REPLY FILED ON BEHALF OF THE RESPONDENT NO.4/T[IE

DISTRICT MAGIST'RATE, BIRBI{LIM.

I, Shri. Bidhan Chandra Ray, Late Srish Chandra Ray. aged about

54 1,ears, by faith Hindu working for gain as the District Magistrate and

Collec.tor, District- Birbhum, havirtg rny office at P.O. & P.S. Suri,

District Birbhum, West Bengal , PIN 73ll0l, do hereby solemnly

affirm and say as under :-

1. That I am working as the District Magistrate and collector,

Birbhum District having my office at Suri, Post Office & Police

Station- Suri, District- Birbhum, West Bengal. I am the

&#roc

Vrltr.
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Respondent No.4 and I have made myself acquainted with the

facts and circumstances of the case and aS such I am competent to

swear sign and affirm this affidavit.

That, this Hon'ble Tribunal, by solemn order dated 11.09.2024,

was pleased to constitute a Committee comprising of (i) Senior

Scientist, WBPCB, (ii) the District Magistrate, Birbhum or his

representative not below the rank of ADM and (iii) the District

Mining Officer, Birbhum or his representative of senior rank, and

directed the said Committee to visit the site in question and to

submit afact finding report with regard to the alleged violations

of environmental norms, inter alia, ambient air quality viz.

presence of silicosis in the area in question. The District

Magistrate, Birbhum has been entrusted to be the Nodal Officer

for all logistic purposes.

It is submitted that pursuant to the solemn order dated

11.09.2024" the deponent has nominated the Additional District

Magistrate and District Land & Land Reforms officer, Birbhum

to be the representative of the deponent in the said Committee

constituted by this Hon'ble Tribunal.

It is further submitted that the Three Membered Committee

comprising of (i) the Additional District Magistrate and District

Land & Land Reforms Officer, Birbhum being the representative

of the District Magistrate, Birbhum, (ii) the Environmental

Engineer, WBPCB, Durgapur Regional Off,rce and (iii) the

Mining officer-in-charge, suri Zone, Birbhum, has visited the

site of different stone crushers/quarries at Vi11.- Kendrapara, P.S.-

J
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Md. Bazar in Birbhum and its adjoining area as well as the

proposed site of Deucha Panchami Coal Block on 14.11.2024,

interacted with the medical staffs of the Bharkata Primary Health

and Wellness Centre and submitted their joint report dated

2l.11.2024 (hereafter called the "Committee Report")"

It appears from the said committee Report, inter alia, that during

their visit, the Committee has found existence of nearly about

100 stone crushing units at Village- Kendrapara and its

surrounding villages and these stone crushing units do not

adequately adhere to the CPCB guidelines. The Committee

further noticed, inter alia, deposition of thick layer of dust on the

tree-leaves in the concemed area and they visually inferred that

the Ambient Air Quality Index (AQD in the concerned area of

these stone crushing units is Poor.

That, from the Committee Report, it further appears, inter alia,

that regular health campsArealth check-up programmes are being

conducted by the District Health Administration in the area;

however during such health camps, a very few cases have been

prima facie detected indicating silicosis affected, which are being

further screened for their actual ascertainment.

That, it has been stated in the Committee report, inter alta, that

nearly about 61 stone quarries were situated in different Mouzas

under the P.S.- Md. Bazar in Birbhum as in the year 2016, out of

which 7 stone mines were operating under valid mining lease;

however, presently, only four of such stone mines have their

subsisting mining lease period. However, after bringing in new

6.
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regime of grant of mining lease for minor minerals through

competitive bidding in online auction platform by enactment of

the new Rules namely West Bengal Minor Minerals Concession

Rules, 2016 and the West Bengal Minor Minerals Auction Rules,

2016, the District Administration issued Closure Notice to the

stone quarries, who did not have valid mining lease, directing

them to immediately close down their mining operations.

Subsequently, further Closure Notice in the year 2023 was issued

to these stone quarries by the District Administration. During

visit to the site, the Committee noticed traces of recent stone

mining operations in some of these quarries.

That, as per the Committee Report, the alleged site of Village-

Kendrapara and the aforesaid Primary Health Centre is situated at

an approximately 2 to 3 kilometers distance from the proposed

Coal Block area and no coal mining has yet been started in the

proposed coal block area.

Copy of the Committee Report dated 21.11.2024 is

annexed hereto and marked as Annexure-A.

That, based on the records/documents are available to the

deponent and save ancl exceptl furth., modifications

laddition/alteration to the said documents/records /agreements

/orders as may be available to the competent authority, it is

respectfully submitted by the answering deponent no.4 that one

of India's largest coal mine is located in the South Western part

of Birbhum coalfields in West Bengal, popularly known as

"Deocha-Panchami Coal Block" spread over approximately 10
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square Kilometer. In place reserves of coal is estimated at 2,100

million tonnes. The Ministry of Coal, Government of India has

provided the indicative reserve of coal based on the geological

report prepared by Geological Survey of India during the period

1984 to 1989 through regional exploration. The coal, so extracted

from the said coal block is to be utilised for generation of huge

power. There cannot be any incertitude that power is among the

most critical component of infrastructure, crucial for the

economic growth and welfare of nations. The existence and

development of adequate infrastructure is essential for sustained

growth bf the Indian Economy.

In this backdrop, the Ministry of Coal, Government of India

floated Notice Inviting Applications on 3l't December, 2012 fot

allocation of suitable coal blocks to the Government

companies/undertakings (Central and State) that are authorised to

undertake coal mining in terms of the provisions of their

Memorandum and Articles of Association by way of auction in

terms of Auction by Competitive Bidding of Coal Mine Rules,

2012.

That, as a seqttel to the said Notice Inviting Applications, the

competent Authority under the Ministry of coal, Govt. of India

approved the allotment of Deocha-Panchami Coal Block located

in the State of West Bengal to the West Bengal Power

Development corporation l,imited (hereinafter referred to as

'WBPDCL') .zicle Provisional Allotment order dated 6th June,

2018. In the saicl Provisional Allotment order it was stated that

the successful allottee, that is, WBPDCL, shall enter into an

a
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That, subsequent thereto. an agreement was entered into by the

Ministry of Coal, Government of India and WBPDCL on 16th

September, 2019 after submission of Rs. 3.53 crore as

Performance Bank Guarantee and subsequently the

allotment/allocation order dated 17th December, 2019 under Rule

8(5) of the Coal Blocks Allocation Rules, 2017 read with Section

11A of the Mines and Minerals (Development and Regulation)

Act,1957 was issued in favour of WBPDCL. The annexure to the

said allocation order speci$, the detailed description of Coal

Block including the co-ordinates.

Photocopy of the said Allotment Order dated lTth

September,2019 is annexed hereto and marked as Annexure-B.

13. That, an amendment agreement was executed by the Ministry of

Coal, Government of India and WBPDCL on 28th March,2022

thereby amending the terms of the Principal Agreement dated

16th December, 2019 specifically with regard to change in

resources, coal block boundary and the revised perforrnance

security of Rs. 3.77 crore.

It is pertinent to mention at this juncture that clause 10.1 of the

Allotment Agreement stipulates that the conduct of mining

operations at the Coal Block shall be subject to the milestone

agreement with the Central Govt. under Rule 8(1) of the Coal

Blocks Allocation Rules, 2017, After the said agreement is

entered into and performance Bank Guarantee is provided, the

successful allottee shall be entitled to receive a final allotment

order in respect of Deocha Pachami Coal Block.
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listed in schedule D (the "Efficiency Parameters"). Now,

Schedule D of the said Agreement, titled as "Efficiency

Parameters" enumerates the different activities to be undertaken

by the allottee and the completion time from the date of

allocation (in months) of such activities. Apart from obtaining

prospecting license or notification, drilling /exploration,

preparation of Geological Report, Mining Lease application,

submission and approval of Mining Plan, the Allottee is also

under an obligation to obtain forest clearance, environment

clearance, wild life clearance, approval under PESA,

Environmental clearance, approval for Nallah /River diversion or

diversion of power linehailkoad, consent to establish/operate,

land acquisition, possession of land and relief and rehabilitation

to reach rated capacity as per approved mining plan. After the

execution of the Amending Agreement on 28th March, 2022 the

WBPDCL has requested the Coal Ministry by a letter dated 16th

March, 2022 for issuance of fresh allocation order so that zero

date can be counted from such date of fresh allocation order vis-

a-vis the efficiency parameters, enumerated in Schedule 'D' to

the initial Allotment Agreement.

That, based on preliminary observation, it was estimated that the

tentative land requirement for the purpose of Mining in the

concemed Coal Block will comprise of an area of approximately

3370.57 acres comprising various categories of land - fresh land,

govt. vested land, land belonging to other Departments of

Government of West Bengal along with land required to be

procured from the private owners/raiyats through direct purchase.

I
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Therefore for procurement of vast quantum of private land, the

State Golt. vide order dated 16th November,202t came up with

a Rehabilitation & Resettlement package (hereafter called ,,RR

Package) for the land owners and other sufferers. The said policy

covers all the villages of the local block area and specifies the

number of households therein with separate figures of schedule

caste and schedule tribe population. The said policy was framed

after circulating leaflets in the concerned area outlining the steps

to be taken by the State Govemment. Prior to distribution of such

leaflets in vernacular and before conducting the social impact

assessment study, meetings at Block and Gram Panchayat levels

were held. While conducting such house to house social impact

assessment sfudy, leaflets in vernacular language were circulated

by the district administration. The land purchase is being made in

terms of the order dated 16th November, 2021which is in line

with and improves upon the Memorandum No. 756-LPllA-

03114(Part II) dated 25th February,2016.

That, the concerned land is being purchased and that too with the

consent of the landowners. In any event the landowners are being

paid much higher compensation and provided better rehabilitation

and resettlement package. That apart the compensation being paid

is after taking into consideration the true and best value of the

land which have been ascertained from the comparative valuation

assessed from the different conveyances executed in the recent

past by the people of adjoiningarca.

That,369.4748 acres of private land have already been purchased

from the concerned owners/raiyats though consent basis by

t
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providing the RR package including employment assistance to

the member of the affected families. Pertinently, 1378 number of

appointments of member of the affected families have already

been made by the State Govemment. The process of receiving

more consent applications from other affected families is going

on.

18. That, the Central Mine Planning and Design Institute (CMPDD

has been engaged for carrying out the exploratory drilling of the

area and the Environment Impact Assessment (EIA) follows the

geological report to be provided by CMPDI. The ElA,

Environment Management Plan (EMP), Mining Plan will follow

after the said Geological Report. The Forest Clearance and

Environmental Clearance are intrinsically linked to such

Geological Report, EIA, EMP and Mining Plan while acquisition

and possession of land are independent milestones.

19. It is further respectfully submitted that as per the

records/documents pertaining to the year 2016, 61 stone mines

were situated in different locations under P.S.- Md. Bazar in

Birbhum. However, seven of such stone mines were operating

under valid mining lease granted by the State Government, out of

which, only four of stone mines have their subsisting mining

lease period as of now.

20
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However, in view of enactment of the West Bengal Minor

Minerals Concession Rules, 2016 and the West Bengal Minor

Minerals (Auction) Rules, 2016, vide which, new regime for

grant of mining lease for minor minerals through competitive

I
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bidding process in online auction platform was introduced, the

stone mines which did not have valid mining lease, were issued

with Closure Notice dated 9th August, 2016 and3l't Augus t,2016

directing them to close down their mining operations

immediately. The Superintendent of Police was requested, by a

letter dated 30th August,2016, to keep strict vigil so that any of

these stone mines is not allowed to operate.

Specimen photocopies of the said closure notice issued by

the district authority are collectively annexed hereto as

Annexure-C.

21. That, in view of some allegations of illegal mining in some stone

mines being reported, further Closure Notice was issued in the

year 2023 to all the stone mines directing them to immediately

stop their mining operations and the Superintendent of Police was

also requested to keep strict vigil to ensure that mining operations

are not resumed thereat.

Specimen photocopies of such closure notice issued in the

year 2023 are collectively annexed hereto as Annexure-D.

22 It is further respectfully submitted that regular enforcement

programmes are being conducted at both district as well as block

levels to keep vigil on illegal stone mining activities. Pertinently,

it is submitted that the Block Land & Land Reforms Officer, Md.

Bazar Block have lodged five complaint with the concerned

Police Station against illegal stone mining operations being

conducted at different plots of land under the P.S.- Md. Bazar,

*
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which have been registered as FIR Nos. 18612024, 19212024,

22012024,22112024 and22212024 of Md. Bazar P.S.

Fhotocopies of the said FIRs are annexed hereto and

marked as Annexure-E.

The answering respondent no.4 craves leave of this Hon'ble

Tribunal to file supplementary affidavit in future, if so necessary.

The statements made in paragraphs 1 and 2 of the foregoing

affidavit are true to my knowledge, those made in paragraphs 3 to

23 are information derived from the available records, which are

maintained during ordinary course of business of the office of the

deponent and the rest are my humble submission before this

Hon'ble Tribunal. MW
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IL

INSPECTION REPORT OF THE COMMITTEE CONSTITUTED BY THE HON'BLE

NATIONAL GREEN TRIBTTNAL, EASTERN ZONE BENCH, KOLKATA IN

CONNECTION WITH O.A. NO. T54I2O24IEZ IN THE MATTER OF NEWS ITEM

TITLED ,.Birbhum- a proposed coal mine in West Bengal and the related health hazards"

APPEARING IN THE HINDU DATED 12.05.2024:

A. BACKGROUND:

The Hon'ble National Green Tribunal, Eastern Zone Bench, by solemn order dated

1.Og.Z0Z4 passed in Original Application No.l54D024EZ (Earlier O.A. No.722l2024lPB),

was pleased to constitute a Three Membered Committee with the following officers:

6rsr (D Senior Scientist, WBPCB

The District Magistrate, Birbhum or his representative not below the rank of

r I Additional District Magistrate and

) District Mining Officer, Birbhum or his representative of senior rank'

The Committee was directed to visit the site in question and to submit a fact finding
,f.

a

NASE

Regd. No.
LZltG

HOSSAIN
NOTARY

Page 1 of 4

report with regard to the alleged violations of environmental norms, inter alia, ambient air

quality viz. presence of silicosis in the area in question. The Hon'ble Tribunal further directed

that the District Magistrate, Birbhum shall be the Nodal Office for all logistic support and the

WBPCB has been directed to file the Committee Report'

In pursuance to the aforesaid solemn direction, the WBPCB, through its letter dated

ZO.O1.2OZ4 and the District Magistrate, Birbhum tluough his letter dated 11'11'2024,

authorized Shri. Arup Kumar Dey, Environmental Engineer and In Charge of Durgapur

Regional ofiice and Shri. Ashim pal, the Additional District Magistrate and District Land &

Land Reforms Officer, Birbhum as their respective representatives'

B. TIIE COMMITTEE :

1. Shri. Ashim pal, WBCS (Exe), the Additional District Magistrate and District

Land & Land Reforms Offtcer, Birbhum;

2. Shri. Arup Kumar Dey, Environmental Engineer, WBPCB, Durgapur Regional

Offfice;

3. Shri. Jyotirmay Barman, Mining offrcer-in-charge, Suri Zone, Birbhum'

C. THE INSPECTION AND OBSERVATIONS :

In compliance with the solemn direction of the Hon'ble Tribunal, the Committee, on

l4.ll.2024at 11 A.M. onwards,.visited the alleged site of different stone crushers/quarries at

65
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Vill.- Kend rapara,P.S.- Md. Bazat in Birbhum and its adjoining area as well as the proposed

site of Deucha Panchami Dewangunj Harisingha Coal Block (for short "DPDH Coal Block")'

The committee firstly visited the Bharkata Primary Health and wellness centre and

interacted with the Pharmacist and other medical staffs of the said Health Centre'

The Committee noticed existence of nearly about 100 stone crushing units at Village-

Kendrapara and its surrounding villages. It was observed that none of these units installed

dust suppression systems and the crushers and conveyor belts are not covered properly' The

roadsipathways within premises are non-metallic and the area lacks development of sufficient

greenery. It was further observed that these stone crushing units do not adequately adhere to

the cPcB guidelines. Deposition of thick layer of dust on the treeJeaves in the concerned

area is noticed. It was visually inferred that the Ambient Air Quality Index (AQI) in the

concerned area of these stone crushing units is poor' However, ascertainment of the actual

ambient air quality in the area requires monitoring by selecting appropriate location'

on interaction, the pharmacist and other medical staffs of the said Bharkata Primary

Health Centre stated the stone crushing units situated in the nearby vicinity emit thick dust

and during the winter season, the problem gets aggravated' They further informed that regular

health camps/health check-up prograflImes are being conducted by the District Health

Administration in the area. They further informed that dwing such health camps' a very few

have been prima facie detected indicating silicosis affected and these cases are being

screened for their actual ascertainment'

Pertinently, the alleged site of Village- Kendrapara and the aforesaid Primary Health

is situated at an approximately two to three kilometers distance from the proposed

coal Block area. It is further pertinently mentioned that no coal mining has yet been

I
u,

t

flan 3 t
started in the proposed coal block area'

Aspertherecordsasintheyeat2}|6,nearlyabout6lstonequarriesweresituatedin

different Mouzas under the P.S.- Md. Bazar in Birbhum' Seven (07) stone mines were

operating under valid mining lease granted by the Govt' of West Bengal and at present' four

such stone mines have subsisting mining lease and the rest three (03) stone mines have

expired their mining lease period'

Howeveqintheyear2O|6whentheWestBengalMinorMineralsConcessionRules,

2016 andthe west Bengal Minor Minerals Auction Rules, 2016 were enacted to bring in new

auction regime for grant of mining lease for minor minerals, the District Administration

issued Closure Notice to the stone quarries, who did not have valid mining lease, directing

them to immediately close down their mining operations' subsequently' since some

Page 2 of 4
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allegations were being repofled ahout illegal stone mining operations being corducted by

somc olthe stone quarries, lurther Closure Notice in the year 20?3 was issued to these storE

quanies by the District Administration. Howsvsr. dururg visit to the site hy this Comrniltee-

traces gf rocent stone mining operalions have tren noticeo in sonp of these quarries.

llnwsver. non-adherencE to the e;ltant guidelines by these $one quarries is noticcd during the

visit.

The Committee prima facie tinds rhat operarion of slone crushcr and quarrics are

illegal as they do nor possess CTUC1O of the WBPCB and thc CPCB ctrvironmcntal

guitl*lir,es tbr st6ne crushing rrnits should be strictly tbllorved by the crushing units'

F'otiowing the Noticc lnviting Applicrtbrc dated I'l.12,2012 tbr alloeation of suiuble

coal blocks to rhc Governmcnt c{,mp0nics/undertaki*gs (Central arxl State) by way of

auctlon. the Milistry uf Lloai, Cort. of lndia has epprover.l the ellotrrent of Dcocha-Panchami

(luai Bkrck in the Statc of West Bengalto ti* Wcst Sengal Power Development Corporation

l-imrrcd (WBPDCL) viclc ti]e Provisiqrnnl All*tnent Order cta(ed 6'h June. ?018.

SuLrscquentlv, the Minisrry erf Coal, Cor,t. of lrdia, has ixued ttr. AlhtrnenVAllocstion Order

dare4 17.1220!9 unrJer Rufu 8('5) of the Co*l ltloeks Allocation Rules, 2017 read *ith

$ertion I t A .rf t5e Mines ard Mirrcrrls (f)ewbprnc*t and &egulatbn) Act, 1957 in fav<lur of

WBPDCL. "lin rent1rivc l*nd requireruerS fur thr pu:posc af rnining L'r t}r said Coal

Ithck ir estimded to comprise of an area of approxirnxrcly 33?0 acrr.s of larious catep'ories

of land -- fiesh lard, govt. vested hnd, lnnd behnging to other Departnrnts ol Coverrupnt

of Wesr Bcngal along with hnd required to be procued fi'om tlre private owners/raiyats

tluough direct Purchase.

Iiome phomgraphs captured during visit of tl}e Committe€ to tlr alleged site' are

enclosed hert-below.
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View of a stone crusher oPerating

the Health Centre & without a

adiacent to
APC device

Bharkata Primary Health & Wellness centre

Visit to part of proposed Coal Block Area
observed on the leavesDeposition of stone dust

of trees
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cld ff6r(t C,O\/ERNDIENT OF INDIA

rtqdr iTrerlMrNIsrRY oF coAL
fr'dq't {XqFrl cB A-I section

ffi l7ftriq(' 2019

en* vr+, 4{ Rd- 1too01

Allocatiou order uuder sub-rule (5) of rule 8 of the coal Blocks Allocatlon

Rules,2ollagd'sectionllAoftheMinesandMinerals(Developmentand
Regulationl Act, 1957

In re:

Order no.:
Date:

n

t

Rules.

Deocha Pachami Dewanganj-Harinsingha Coal Block

block") particulars of rvhich is specified in Annexure

F. No. CBAI-38o1r/2l2Ol7-CBAI (FTS :3342951

Decernber 17,2Ol9

(the "coal

t
I

favour of: The West Bengal Power Developrent Corporatlon Ltd'

incorporated in India under the Companies Act' 1956 with

\ corporate ident'ity number U4O1O4WBf985SGCO39154' s'hose

I regrstered ofhce is at "Bidyut Unnayan PnlOT"'. ?/C' 
LA Block'

Sector-III,Bidhannagar,Kolkata-7ool06'india(the"Successful
Allottee").

For: own consumption of coa] in generation of electricit}, through

generating sLatjon

WHEREAS, the Government of India in the Ministry of coal has, in accordance

with the provisions of the Mines and Minerals (Development and

Regulation) Act, 1957 (the 'Act") and the Coal Blocks Allocation

Rules, 2Ol7 (the nRules") conducted the allotment of the coal

block;

AND \,VHEREAS the successful Allottee was declared successful Allottee in

accordance with provision o[ rule 6 of the Rules vide letter dated

06.06.20i8 issued by Ministry of Coal.

AND WHEREAS The West Bengal Power Development Corporaticn Ltd. has

entered into an allotment agreement dated 16.09.2019 in
accordance with the provisions of sub rule (1) of the rule 8 of the

I
L
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ANDWHEREAStheSuccessfulAllotteehasfurnishedaperformancebank
guarantee dated October'oi, zotg for anemount equal to INR

. 3,53,00,000 (Indian n'ptJ d;; crores Fifty Three Lakh onlv)

issued by Allahabad Balk, Salt Lake LA Block Branch' Kolkata in

accordance with the a]lotment agreement and in accordance with

the provisions of sub:rule (4) of Rule 8 of the Rules;

NOW, THER.EFORE, THE GO\IERNMENT OF INDIA IN THE MIIYISTRY OF

COAL DOES ORDER:

i. On and from Decembbr 17, 2OIg ("allotment date"), .the 
successful allottee

shall be entitled to prospeCting Iicense and mining lease to be granted by

the State Government with respect to the coal block, on making an

application, with the terms and conditions of the Allotment Agreement

forming a part of such gtining lease'

}naccordancewithprovisionsofsub-section(3}of.thesectionllAofthe
}{ct, the State Government shall grant the prospecting license and the

*t"t"g lease for the coal block to the successful allottee'

Thisa]lotmentorderisliabletobecancelledinaccordancewiththe
Oror"io"" of sub-mle (10) of rule 8 of the Rules'

Thisal]ocationorderisissuedwilhtheapprovalofthecompetentauthority(

\$q-
(Mu(esh)

Under Secretary to the Govt' of India
Tel. No.011-23382148

e-mail : mukesh'6 l@nic'in

.rrd{r
crn"nP*q

$rr

t

J

4

/ MUKESH
/ Under SecrelarY

qR?l gfihR / Govl. of lndia
atrrat ri*nrq I Ministry ol Coal
Ylrdl 1r{r / Shastri Bhawan

Ti F{d / New Delhi

2

NASE

No.

f{oSsAlN
NOTARY,
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Annexure

particulers 
of the block

(Description of the btoclt)
r. AREA OF BLOCN : 9.70 sQ. km.

2. LOCATION DETAILS:

Name of CoaI
Mine

Deocha pachaml 
Dr:wanganJ.Harlnslngha 

CoaI Bloclr

Letltude* 24' l'45. N ro 24" .5, 30" N

Longitude* 87" 34.'36, E to gZ" 3i.39" E

*i

Surrcy of India
j'lilpo shcct No.72
iP/12

j (Coordinate$ arc as
;pcr'Ffnal rcport or)
IRcgional

, Explr-rration fr.rr.

Coal in p;rchiimi
; Scctor, Birbhum
jCoalfictcJ, )992.by
r(;sr)

I

Villages

13irbhurn

lvA

Birbhum

West Bcngal

d

I

!
I

I

I

Sr.rldanga, patharchal, Dhirauli, Xt rt.p"rr, Gobarbathan,Birramasja, Mathurapahari, Saluka, HlrrnrArng a andDeu,anganj

-+.._-_.-._-._.

Tehsil

District

State
I
I
I

i
I

J

I ' Bounding Co-ordinares
L._. ..-- __ -_-

i

)
i

,t
I

3
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GOVERNMENT OF WEST BENGAL
QFFiCE OF THE ADDL. DiSTRICT MAGISTRATE AND

DISTzuCT LAND & LAND REFORMS OFFICER, BIRBHUM

Memo. No, M&Ml $tW / D.L. & 1..R. O., (B)/ 2016 Dated: 0 \ / 08/ 16

To,
Chakroborty Black Stone Mines
Prop: Shaktipada ChakrobortY
S/O: Late kalipada ChakrobortY
VitL Amba, P,O: Mollarpur,
P.S: Mayureswar, Dist: Birbhum"

Sub":- Notice to stop mining operation"
Ref:- His petition dated 24.08.2016'

r\ This is to inform him that he has not submitted t-l:e Grant order ror Mirning

ajter obtaining the same from the Commerce & InduStries Department, Govq' of

Bengal for his Stone QuarrY,

This is to inform you that vide Gazette Notilication NoS 428-CllOllvlM/841l1

(part-ll) dated 2g.O7.2016 of the Commerce & industries Departnent, Govt' Of We$'[d

Bengal, the west Bengal Minor Mineral Rule, 2002 has been repealed and the west

Bengal Minor Minerals Concession Rules,2016 has beerr pubiished' Also in terms of

Rule 6l of the said. west tsengal Minor Minerals Concession Rutes,2016, all the pending

applications for mining lease of minor minerals inclucling the reclassified rninor mi:rcrals

vide so No.- 423(E) dated l2tr, Februa:'y, 2015 received prior to the giving effect to the

said Concession Rules irrespective o[ their clurtrtiotr of pe'dency has become ineligible'

provideci that if the applicant has been issuecl a gra:rt order or Letter of Intent [Lol) or

any other Government Orcler requil'ing the altsration of appliczu:t's position then his

mining }ease application nray be consiciered arter ciuc compliancc of the all the necessary

conditions,

so, his pctition tor Quarry Permit is hercby rejected and he is also directed to stop

any mining operation in his Stone Quarry'

%1,8.t(
The Addl' District lvlagistratffif-

Dist. Land & Land Reforms Officer' Birbhurn

rl

I
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GOVT. OF WEST BENGAL / I "'t --7 Jq'

OFPICE OF THE ADDL. DISTR:CT }{AGISTRATE AND

DISTRICf I,AND & TAND REFORMS OFT'ICER
SURI : BIREIIUM

ffi
20

No. M&M/ 3323t208) /Dl*LRO{'3l12016

c-p-g$p.B&.ry.Qrl.g-E

Date, Suri, the 09108l2016

The Addl. District Magisrr;rte and
Drstrict Lancl & Land Reforms Officer, Birbhum

This is to inform you thzrt vrde Gazelle I'iotification No. 428-CllO IMNI lBal 1 I (Part-il)

date.d Zg.Oz .Zol6 of the Commerce & Indusrries Depar.tment, Cow. Of West Bengal, the West

iierrgal itlinor lvlinerarl l{ule, 2()02 has_ beer repealed a-nd t}re West Bengal Minor Minerals

Concessir.lr Rules, 2016 has bren publiih"o, at*o in terms ot'Rule 61 of tht said West Bengal

MinOr Nfinerals Concession Rules, 2016, all the penciing applications for mining lease of minor

m&terals including ttre reclasSijied miuor rni::'eraJs vid.e SO No'- 423(E) dated l2'r' February 
'

2O1S recerved prior to the giving eflect tp the saicl Concession Rules irrespective of their

duration of pcndency has become ineiigrble, provided that if the applica.nt has been issucd a

grant orcler or i,etter of Intent (LoI) or any ottler Government Order requiring the alteration of

applic*urtls po$ition t]:en his mining lease application may be corisidered alter" due corrpliance

of the,qll the necessary cond;itions'

Therefore, you ca-nnot operate the abrrve said Mining unit being issued any such valid

grant order or Letter of Iltent (Lol) or nny other Covernment Order as required in this respect'

Under. such circumstances in vierv of rhc 1:rovisions made under the West Bengal Minor

ivii:.rci.a-ls uorrccssron Rulcs 20 16, tltts closu,re rlotice is hereby served 11pon you with a direction

ro stop any rype of mining opcration thereirr wrth immediate effect from tJ:e rece:'pt of ttus

noticc, failing vrhich necessaly action may be taken agai::st you in accordarrce with law'

ql sft L

Addl. Districr Magistrate arrd

Disrrict Land & Land Retbrms Officer
Btrbhum, Suri'

,...7

tu,

\

sub: Notipe tbr ciosure of Mincs wi4out htrving qrant order of mining leas*e'
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Govemment of ll$est Bengal
Offlce of ths District Magistrate, Bi$hum

Prashasan Ehavan, PO. 8uri, District- Birbhum, W.8., 731 1 0,1

Ernail :: drr-bir@nie.in

d

illemo Ho, M&MI 40s7 {191} ,DL&LRO(B}3{123

To,

M/S Tai Stone Quarry,
Hame & addrex of or*n*rs : Abdur Eahaman,
Nischintapur, Md.8azar, Birbhum
Name of Elock: Md.Barar Mcura$L No. : rlaBa€hlrl0t,

Date: 04I06120?3,

t{o(s}.l8bek ,{o. 35t8, 3szgr tiio, i5t1, ss}L !5tt, tsi{, lsts, rst6, r54lr, ts{q 35t0,3tgt,358A gig4

r\
, Sub : Closure of lllegal sto*e mlngE.

Whersas, pur$uant to enactment of West Bengal Minor Minerals Coneession Rulea, 2016

West Bengal Minor Minerals (Auction) Rules, 2016 thereby bringing into auction regime
D !:i-, grant of rnining lease for minor minerals and further in view of ineligibility of pending

applications for mining leaee in terms of the provisions of Rule 61 of the said Concession Rules,
2016, closure notice datsd-09.08.2016 and dated-31.08.201$ have been seryed upon you

directing imrnediate closure of your mines and to stop all sorts of rnining operations &areto;

And u&ereas it ha$ sinee been reported that mining operations are being continued by
you in your mines without lawful authority and in violations of the said closure notice;

And whereas $ecticn 4(1) of the MMDR Act, 1957 prohibits any percon tc undertake any
reconnaissance, pro$pacting or rnining operations in any area, except under and in accordance
with the terms and conditions of a reconnaisaance permit or of a prospscting licenca or, as the
case may be, of a mining lea$e, grcnted under the sgid Act and the rules made thereunder;

ln view of the above, you are hereby directed to stop all sorts of mining operations in yor,rr

mines forthwith and to dose it down cornpletely, failing which appropriate legal aetion will be
taken.

\

fu*-
Oistt{ct Magistrate

Birbhum. gl-
Data: 04/ 08/2023.Mpmo No. id&Ml jt007 {rsr} lr{5}rtrL&Ln0{g}12033

Copy forwarded to:

1.

2.
3.
4.
5.

The Superintendent of Folice, Birbhum for kind information and necsssan/ action.
The Sub-Divisional Officer, Suri Sadar, Birbhum fqr infcrnation and necsssary aetion.
The Sub*Divisional Land & Land Raforms Officor, $uri Sadar, Sirbhum for ir*ormatim and necessary action.
Tho Block Development Officer, Md.Bazar, Birbhum for information and necessary action.
The Block Land & Land Reform$ Officer, Md.8aear, Eirbhum for irrfonnation and ac[ion.

Bistrict Magistrate
Birbhum. qu."-
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Government of West Bengal

Office of the Dlstriet Magletrate, Birbhurn
Prashasan Bhavan, PO. Surl, Dlstrict' Bl6hurn, W.8., 731 1 01

Email :: dm-bir@nic.in

Memo No. M&M/ 4007 (191) ,DL&LRO{B112023

To,

M/5 National Stone Quarry,
Name & address of owners : Sk. Shamlm Ahamed,

Kapasdanga, Bharkata, Md.Bazar, Birbhum
of Bloek: Md.Bazar Mouza/Jl No. : Hatgacha/0l,

No. 93o, 932, 935tP1,938,929,933 & 885

v\
Sub : Closure of illegal stone mlnes.

pursuant to enactrnent of West Bengal Minor Minerals Concession Rules, 2016

Bengal Minor Minerals (Auction) Rules, 2016 thereby bringing into auction regime

of mining lease for minor minerals and further in view of ineligibility of pending

applications for mining lease in terms of the provisions of Rule 61 of the said Concession Rules,

2016, closure notice dated{9.08.?016 and dated-31.08.2016 have been served upon you

directing immediate closure of your mines and to stop all sorts of mining operations thereto;

And whereas it has since been reported that mining operations are being continued by

you in your mines without lawful authority and in violations of the said closure notice:

And whereas Section 4(1) of the MMDR Act, 1957 prohibits any person to undertake any

reconnaissance, prospecting or mining operations in any area, except under and in accordance

with the terms and conditions of a reconnaissance permit or of a prospecting licence or, a$ the

case may be, of a mining leas6, granted under the said Act and the rules made thereunder:

ln view of the above, you are hereby directed to stop all sorts of mining operations in your

mines forthwith and to close it down completely, failing wtrich appropriate legal action will be

taken.

Memo No. i[&M/ 4007 (191] t1(s]/trLalRo(8y2023

Copy foruarded to:

Dlstrlct Maglstrate
Birbhum. $s-

Date: 04 I 8812023.

1. The Superintendent of Police, Birbhum for kind information and necessary action.

2, The Sub.Divisional fficer, Suri Sadar, Birbhum for information and necassary action.

3. The sub-Divisional Land & L.and Reforms officer, Suri sadar, Birbhum for information and nscessary aclion.

4. The Block Development Officer, Md.Bazar, Birbhum for information and necessary action.

5. The Block Land & Land Reforms Officer, Md.Bazar, Birbhum for information and necessary action.

District Magistrate
Birbhum.3,",-

Date: 04 lAgl2023.

6
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FIRST INFORMATION REPORT
( Under Section 154 Cr. p.C. )
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BEFORE THE NATIONAL GREEN TRIBIINAL
EASTERN ZONE BENCH, FINANCE CENTRE,

3RD FLooR, NEw rowN, KOLKATA.

Original Application No. l54l2024lEz

[Earlier O.A. No. 722120241P8]

In the matter of:

-*3-

News item titled "Birbhum- a proposed

Coal mine in West Bengal and the related

health hazards" appearing in the Hindu

dated 12.05.2024

...Applicant (s)

Versus

The Central Pollution Control Board &
Ors.

...Respondent (s)

t'
t

D*n

REPLY FII-ED ON BEHALF OF THE

RESPONDENT NO. 4/TFM DISTRICT

MAGISTRATE, BIRBHUM.

Sudip Kumar Dutta

Advocate

Ivlohile No.987 47 8207 2
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